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HON-BLE MR,S.RADIGE, \m:E CHAIRMAN (RYZ
HON'BLE DRASVEDAVALLI, mcmsER(a)

14 A.K.Sachdeva,
s/o Ltd K.LiSachdevay:
R/o D=10, patel Nagar
_Dehradun (Up).

- 2JRajesh Kumar Norya
s/o ShipDMoryay
R/o 128, Dharampurar’
Hariduwar Roady = -
Dehradun (UP) . evesese oAppli can ts.‘

(By Admcate£ Shri Yogsesh Shama)
“forsus

1, Union of India
through

- the E‘ﬂat:retar:},":is
Ministry of DeFenc i
vt of Indiaf"?’

Neu Delhig

23 Bmneral Managery
‘Opto Electronics Factory“:
Gvtd of India, .

Ministry of Defence, —_— "
Dehradun (Up) ocooooRBSpondents.';?

( None app e2red)

Applicants who are Wiremen(skilled) working in
Op to Electronics_Factoryé? Dshradun, impugn respondentse;
order datgd_15:‘3.’§99 (AnnexureSA/1) and dated 754599
(Annexuraif\/Z)% fhey seétdirection to respondents
to fill up the post of Wiremen in the ratio of 153 203
65 (Hs=I; HS~II; and skilled) in compliance ui th
SR;O 185 as amended from tim to time , with consequential

benefits‘%
21‘:3 ‘Applica'n"ts contend that at the time of issuing

SRO 185 in 1994 the total strength of the cadre of
Wiremen was 24 personsy in which 2 wer® in semi skilled
category; 18 uere in skilled category; and 3 in HS Ii

as




-2 -
categoryy but till dats SRO 185 of 1994 has not been
implemented in 2s much as none have been promo ted to FB-i’,
and applicants have not even been prombted to HS=IL
3. Respon®nts in their reply state that the
sanctioned strength of Wiremen in Opto Electronics
I»'act'.c>1~y-f§,E§ De hradun is 11, though there are 21 persons
working in that trade,' This sanctioned strength is in
accordance with functional requiranentd;'.fi It is said that
the excess wiremep were sought to be absorb?d as
Elect:;iru:'fabsfq;mhj:ph_th“ey uere acfl‘mé!sed to appear
in the co{ﬁp etengy test} but out of 15 skill ed wiremen
only 10 2ppeared of which only 2 passediﬁ It is {',heref‘ore\
stated that steps are being taken to transfer the

excess wiremen to other ordnance Factoriesi

43 e have _hea»::pd'applicantS"— counsel Shri Yogesh
Sharmaiﬂ None appeared for reSpondents% W8 have perused
the materials on r ecord and considered the matter

carefull yq’?

54 Applican‘ts have no enforceable legal right to

compel respondents to promote them. They have only a

right to bs considered for promotion if and when responden ts
are making promo tiony provided they fulfil the eligibility
qualification for the same“j

qu We digpose of this OA with 2 direction o responden ts
to consider. the claim of applicants for promo tion to Iéis-If
in accordance with rules and instructions if an whep
respondents are making such p romo 1'.:I.on$‘.';"§ subject boA'
3pp.lican{!:3 fulfilling the eligibility qualification?’f‘ and
coming within the zons of consideration for such pmgﬁotionfﬂ
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